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(b) if not, the reasons therefor?

The Minister ef Home Affairs 
< Pandit G. B. Pont): (a) Yes, provid
ed they are suitable and qualified for 
appointment as High Court Judges

(b) Does not arise

Conference of Political Parties

1584. Shrl Bam Krishan: Will the 
Minister of Law be pleased to state*

(a) whether it is a fact that a Con
ference of the representatives of poli
tical parties was held recently at Mew 
Delhi to discuss measures to check 
increase in election expenses at con
testing candidates;

(b) if so, the names of the political 
parties which attended this Con
ference,

(c) the details of the measures sug
gested by them, and

(d) the nature of the final decision 
arrived at this Conference’

The Deputy Minister of Law (Shri 
Hajarnavis): (a) A Conference of 
repiesentatives of the four all India 
political parties was held m the office 
of the Election Commission on the 
28th November, 1958 One of the sub
jects discussed m the conference was 
the reduction of election expenses in
curred by the Candidates

(b) The representatives of the Indian 
National Congress, the Communist 
Party of India, the Piaja Socialist 
Party and the All-India Bharatiya 
Jan Sangh attended the conference

(c) and (d). The discussions on the 
measures to be adopted to check in
crease m election expenses remained 
inconclusive. The political parties de
sired to examine the question further 
It was decided that they would send 
their suggestions to the Election Com
mission in due course

Promotion of Grade III Officers
1885. Shrl BroJ Raj Singh: Will the 

Minister of Home Affairs be pleased, 
to state.

(a) whether different * periods of 
qualifying service in grade III have 
been prescribed for promotion to 
grade II of Central Secretariat Service 
in respect of —

(1) officers promoted on the basis 
of seniority; and

(u) officers included in Regular 
Temporary Establishment on 
the basis of limited depart
mental examination, and

(b) if so, the reasons therefor 
The Minister of Home Affairs

(Pandit G. B. Pant): (a) Government 
have not prescribed different periods 
of qualifying service as suggested in 
the Question Actual promotions are, 
however, made on the recommenda
tion of the Union Public Service Com
mission who make selections accord
ing to their standards of suitability

(b) Does not arise
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Medicinal and Toilet Preparations 
(Excise Duties) R ules

The Deputy Minister of Finance 
(Shri B» R Bhagat): Sir, I beg to lay 
on the Table, under sub-scction (4) 
of Section 19 of the Medicinal and 
Toilet Preparations (Excise Duties) 
Act, 1955, a copy of Notification No 
G SR 1119, dated the 29th November,
1958 making certain amendments to 
the Medicinal and Toilet Preparations 
(Excise Duties) Rules, 1956 [Placed 
in Library See No. LT-1122|58]

COMMITTEE ON PETITIONS 
M inutes

Shrl Barman (Cooch-Bihcer-Reserr- 
ed-Sch Castes): Sir, I beg to lay on 
the Table the Minutes of the sittings 
(Twenty-first and Twenty-second) of 
the Committee on Petitions held 
dunng the Sixth Session




